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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE, AT PUNE
0. A. No. 07/ 2023 (WZ)

L}

Mr. Dattatraya Phalke & Anr. --- Applicants
Vs.
Union of India & Ors. --- Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 i.e. MPCB

I, Jagannath S. Salunkhe, Age 54 years, Occupation- Service,
the Regional Officer, of Maharashtra Pollution Control Board at
Kolhapur i.e. Respondent No. 3, having my office address at Udyog
Bhawan, Near Collector Office, M.P.C. Board, Kolhapur -416002 do

hereby state on solemn affirmation as under-

. 1 am the Regional Officer of the Respondent No. 3 Board at Kolhapur

and the area in which the Respondent No. 1 industry is situated comes
under my jurisdiction as far as the implementation of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and Solid Waste Management Rules, 2016 are concerned. I am filing

this Affidavit on behalf of the Respondent No. 3.

. I say and submit that the substantial question of affecting the

environment by Respondent No. 9 is wade out in the present
application by the Applicants stating that the Respondent No. 9/PP is
carrying out the illegal mining in Gat Nos. 82 & 95 of Village Jadhewadi,

Taluka- Ajara, District- Kolhapur and it has prayed that these illegal
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mining activities need to be stopped forth-with and a Committee of
experts needs to be constituted to assess the grave and irreparable

damage and degradation caused to the environment and ecology.

I sa}; and submit that the Respondent No. 9/PP has obtained its
Consent to Establish under Orange category on 24/11/2022 for its
plant situated at Gat No. 80 of Village Jadhewadi, Tal — Ajara, Dist. -
Kolhapur for crushing activity of stone aggregate of 750 Ton/D and
Sand of 50 Ton/D. Copy of consent to establish is annexed herewith as

an Annexure — 1.

I say and submit that the Respondent No. 9/PP has obtained its first
consent to operate on 28/12/2022 for its plant situated at Gat No. 80
of Village Jadhewadi, Tal — Ajara, Dist. — Kolhapur for cmshing activity
of stone aggregate of 750 Ton/D and Sand of 50 Ton/D which is valid
up to 31.12.2024. Copy of consent to operate is annexed herewith as an

Annexure — 2.

I say and submit that also the officials of Board on 08/03 /2023 visited
the Respondent No. 9/PP at Gat No. 95 & 80 of Village Jadhewadi, Tal
- Ajara, Dist. — Kolhapur along with Circle Officer, Uttur, Tal. - Ajara
and Talathi — Jadhewadi, Tal — Ajara and during the said visit it
observed that, for that the Respondent No. 9/PP on 16/12/2022 has
obtained its order of provisional permit from Additional Collector,
Kolhapur which is valid up to 15/04/2023 for the excavation and
transportation of 10,000 brass of minor minerals (Murum & Stone) for
the both Gat Nos. Copy of order of provisional permit and excavation

report are annexed herewith as an Annexure - 3 & 4.
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Also, there is stone crusher in Gat No. 80 only wherein crusher
activity not found in operation on 07/03/2023 and 08/03/2023 due to
which again on 09/03/2023 and 10/03/2023 the Board officials
carriéd out ambient air monitoring towards the east and west sides of
the stone crusher. Results of the ambient air monitoring are awaited.
Copy of the visit report of stone crusher is annexed herewith as an

Annexure 5.

6. I say and submit that based on the non-compliances observed during
the visit carried out by the officials of the Board dated 08 /03 /2023, the

Board on 14/03/2023 has issued following directions —

a. Industry has not provided water sprinkling arrangement at
discharge point.
b. Industry has not developed green belt around the stone crusher

unit as well as not provided wind breaking wall to it.

c. Industry has obtained 07 marks out of 10 marks overall as per
marking system for stone crusher. Copy of the directions issued

by Board is annexed herewith as an Annexure - 6.

7. 1 say and submit that the permission for excavation of minor mineral

including murum and stone falls under the purview of the Revenue

Department, Govt. of Maharashtra.

Solemnly affirmed on this 20t day of March 2023 at Kolhapur.

I know the affiant. For and on behalf of

z 3 MAR 2023 Respondent 4f/le MPCB

ADVOCATE (Jaganna S. Salunkhe)
Regionai Officer, MPCB Kolhapur

Notary 8r.Ne.92c/ 12003
BEFORBME

R. D. BHOSALE -
Jotary (Govt.Of.India)

+ Court, Kothapur (MAH)—
r-416 002
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 Maharashtra Pollution
0231-2660448 Control Board, Udyog
Fax: 0231-2652952 Bhavan Building, Near
Website: http://mpcb.gov.in Collectarate Office,
Email: rokolhapur@mpch.gov.in N Kolhapur - 416 002

ORANGE/S.S.I (064) Date: 24/11/2022
No:- Formatl1l.0/RO/UAN
No0.0000150989/CE/2211001958

1o, . . g Q;P

Rajendra Singh Bhamboo Infra Private Limited %
Gat No. 80,Vill. Jadhewadi, e

: H L Right to Public Serwce Act
Tal. Ajara, Dist. Kolhapur. Your Service is Our Duty

Sub: Granted Consent to Establish under Orange Category
Ref:  Application UAN No.0000150989

Your application No.MPCB-CONSENT-0000150989 Dated 17.10.2022

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, lll & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.6.3189 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Product 'gi’;’:;:’t';
Products
1 |Stone Aggregate 750 Ton/D
2 |Sand 50 Ton/D

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in
CMD)

1. |[Trade effluent 0 As per Schedule-l|Not Applicable
2. |[Domestic effluent 0.2 As per Schedule-1|On land for gardening

SrNo Description Standards to Disposal Path

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr Stack  Description of stack/ Number of Standards to be

No. No. source Stack achieved
1 1 D. G. Set (1010 KVA) 1 As per Schedule -l

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022

04:27:58 pm) /QMS.P0O6_F01/00 Page1of9
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6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM  Treatment Disposal
NA ‘

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity. (Establish)

d8b58c00
25fcedf>s

fyf ke bi6esore| Reglonal Officer
P e e 15d19b54| For and on behalf
; dlldbafs n Control Board

£2984735
1380232¢
8d12c2354

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
1 25000.00 |[TXN2210002211

Copy to:

1. Sub-Regional Officer, MPCB, Kolhapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Date Transaction Type
19/10/2022|Online Payment

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Page 2 of 9
04:27:58 pm) /QMS.PO6_F01/00 9
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.2 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2  |BOD 3days 27°C Not to exceed 30
3 COD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity
(CMD)

Sr. No. Purpose for water consumed

Industrial Cooling, spraying in mine pits
b or boiler feed e
2. Domestic purpose 2.00
3 Processing whereby water gets polluted 0.00
' & pollutants are easily biodegradable '
Processing whereby water gets polluted
4, & pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Page 3 of 9
04:27:58 pm) /QMS.PO6_F01/00 9
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to provide the Air pollution control (APC) system
and also to erect following stack (s) to observe the following fuel pattern:

APC System Stack Type

Stack Source provided/prop Height(in of Sulp hyro Pollutant Standard
No. Content(in %)
osed mtr) Fuel
D. G. .
Set Acoustic Ligsel
1 3.00 28 - NA -
(1010 Enclosure Ltr/Hr
KVA)
Quantitative Standards for the SPM:Suspended particulate matter shall be measured 3 to 10

meters from any process equipment of a stone crushing unit shall not exceed 600 pg/M3.

2. The Applicant shall provide Specific Air Pollution control equipments-as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines. '

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. A] Installation and Operations of Stone Crushing Unit:

1. Stone crusher unit shall install adequate pollution control measures including erection
of G.I./M.S. sheet cover and sprinklers before commencement of crusher.

2. Crusher shall covered and water sprinkling system shall be provided on crusher to
suppress dust generated due to material handling / loading / unloading activity.

3. Screen classifier shall be adequately covered by G.I./M.S. sheet to prevent the
emission into the atmosphere due to screening / grading activity.
All conveyor belts shall be adequately covered by G.I./M.S. sheet only.

5. Regular wetting of roads shall be carried out to suppress the ground level dust within
the premises to control the air borne dust emission due to wind velocity.
All approach roads and ramps shall be metalled.

7. Curtain or wall shall be provided surrounding the stone crusher.
Display Board shall be provided at the entrance of the stone crusher indicating survey
no., name, & address of the owner and the unit.

9. Fine dust generated due to screening / crushing / grading shall be disposed off
scientifically.

B] Air Pollution Control Measures:

1. Dust containment cum suppression system for the equipment i.e. main crusher / jaw
crusher, vibrating screen etc. shall be provided to limit emissions as below.

2. Construction of wind breaking walls especially at charging hopper & crushing place
shall be provided to limit emissions as below.

3. Construction of metalled roads within the premises shall be provided. Regular wetting
of the ground within the premises shall be carried out.

4. Tree plantation along the periphery inside boundary of the stone crusher premises
having minimum width 5 meters, on all sides shall be developed.

5. The foliage of the trees shall adequately cover area up to about 20 mtrs. height.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Ea s ibie
04:27:58 pm) /QMS.PO6_F01/00 9
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C] Miscellaneous:
1. Stone crusher unit shall strictly comply National Ambient Air Quality Standards, 2009.

2. The Project Proponent shall provide adequate water treatment and disposal facility
from generated effluent from their activity. They shall comply with the provisions of
Water (Prevention and Control of Pollution) Act, 1974.

3. The project proponent shall provide adequate Air Pollution Control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981.

4 The remediation and restoration measure shall be taken by the project proponent in
case of any environmental pollution in the surrounding area due to emission / effluent
in excess of the standards being emitted / discharged into the environment and
violation of Consent conditions and thereby causing environmental pollution.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022

04:27:58 pm) /QMS.PO6_F01/00 Fage 5049
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SCHEDULE-II
Details of Bank Guarantees:

Consent

(C2E/ AmtofBG Submission
c20 Imposed Period
/C2R)

Sr.

No Compliance Validity

Period Date

Purpose of BG

Towards O & M of
Pollution Control

25000/~ | Within 15 Days| . >YStem & Six Months | 31.12.2023
Compliance of
Consent

Conditions

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of

issue of Consent,

BG Forfeiture Histéry

Consent Amount of ¢\, micsion Purpose Am‘:’é’t of Rea;‘é” of

Srno. :
(C2E/C20/C2R) . Period of BG Forfalture | Forfemturs

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Page 6 of 9
04:27:58 pm) /QMS.PO6_F01/00 9
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant -

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
| treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

|
| d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
| manufacturer.

| e) A proper routine and preventive maintenance procedure for DG set should be set and
| followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use. '

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature “or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022
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12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be wused for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

18. An inspection book shall be opened and made available to the Board'’s officers during their
visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and. industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to Environment
and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other Wastes (M &
TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Page 8 of 9
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28. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

This certificate is digitally & electronically signed.

Rajendra Singh Bhamboo Infra Private Limited/CE/UAN No.MPCB-CONSENT-0000150989 (24-11-2022 Page 9 of 9
04:27:58 pm) /QMS.PO6_F01/00 .
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 = Maharashtra Pollution

0231-2660448 _awmey Control Board, Udyog

B ey

Fax: 0231-2652952 - Bhavan Building, Near
Website: http://mpch.gov.in [ 4 Collectarate Office,
Email: rokolhapur@mpch.gov.in e A Kolhapur - 416 002

i ORANGE/S.S.l (064) Date: 28/12/2022
i No:- Formatl.0/RO/UAN
No0.0000156451/C0/2212002236

To, QLJ!
N

Rajendra Singh Bhamboo Infra Private Limited
G.No. 80,Vill- Jadhewadi e

. 2 Right to Public Servwe Al
Ajara,Kolhapur-Kolhapur Your Service is Our Duty

Sub: Grant of consent to Operate under Orange Category

Ref:  Application vide UAN No. MPCB-CONSENT-0000156451

Your application No.MPCB-CONSENT-0000156451 Dated 17.12.2022

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1 1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
i Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
| subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV
| annexed to this order:

' 1. Consent to Operate is granted for the period valid up to 31.12.2024.

| 2. The capital investment of the project is Rs.6.3189 Crs. (As per C.A Certificate
submitted by industry Existing Cl is-Rs. 6.3189 Crs + Expansion/Increase in
C.l. - Rs. 00 Crs)

. 3. Consent is valid for the manufacture of:

; : AS:Q Product Igz); '":;:g; uom
: Products
1 |Aggregate 750 Ton/D
2 |Sand 50 ‘ Ton/D

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in

CMD) Standards to = Disposal Path

SrNo  Description

J 1. |[Trade effluent 0 As per Schedule-l|Not Applicable

; 2. |Domestic effluent 0.2 As per Schedule-l|Soaked in soak pit

i 5. Conditions under Air (P& CP) Act, 1981 for air emissions:

r _ Sr ctack No. Description of stack/ Number of Standa:_*ds to be

f No. source Stack achieved

‘ 1 DG Set |Chimney 1 As per Schedule -II

' Rajendra Singh Bhamboo Infra Private Limited/CO/UAN No.MPCB-CONSENT-0000156451/Indus-1d.198473 Page 1 of 9
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6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal
NA

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

56d03537) Signed by:). S. Salunkheg rd
?gg?‘gi ?1: Regional Officer
c¢75c45¢c6] Forand /
é?’??gggg Maha on Control Board
abl317d0| rokolhap i

bSbe335a

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 25000.00 |TXN2212002777 19/12/2022 |Online Payment
Copy to: '

1. Sub-Regional Officer, MPCB, Kolhapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Rajendra Singh Bhamboo Infra Private Limited/CO/UAN No.MPCB-CONSENT-0000156451/Indus-1d.198473 Page 2 of 9
(28-12-2022 07:18:43 pm) /QMS.PO6_F02/00 pet
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SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.2 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption guantity

(CMD)
Industrial Cooling, spraying in mine pits
L lor boiler feed s
2. Domestic purpose 2.00
3 Processing whereby water gets polluted 0.00

& pollutants are easily biodegradable

Processing whereby water gets polluted
4, & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening 1

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

APC System Stack Type

szfk Source provided/prop Height{in of Const‘;lr':t’;:“; %) Pollutant Standard
- osed mtr)  Fuel o
DG ;
: Diesel| -
Set . Acoustic
(1010 |“"MN®Y | Enciosure A4 ?\J?A- ] NA -
KVA)

Quantitative Standards for the SPM:Suspended particulate matter shall be measured 3 to 10
meters from any process equipment of a stone crushing unit shall not exceed 600 ug/M3.

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. A] Installation and Operations of Stone Crushing Unit:

1. Stone crusher unit shall install adequate pollution control measures including erection
of G.I./M.S. sheet cover and sprinklers before commencement of crusher.

2. Crusher shall covered and water sprinkling system shall be provided on crusher to
suppress dust generated due to material handling / loading / unloading activity.

3. Screen classifier shall be adequately covered by G.I./M.S. sheet to prevent the emission
into the atmosphere due to screening / grading activity.

4, All conveyor belts shall be adequately covered by G.I./M.S. sheet only.

5. Regular wetting of roads shall be carried out to suppress the ground level dust within
the premises to control the air borne dust emission due to wind velocity.

6. All approach roads and ramps shall be metalled.
7. Curtain or wall shall be provided surrounding the stone crusher.

8. Display Board shall be provided at the entrance of the stone crusher indicating survey
no., name, & address of the owner and the unit.

9. Fine dust generated due to screening / crushing / grading shall be disposed off
scientifically.

B] Air Pollution Control Measures:

1. Dust containment cum suppression system for the equipment'i.e. main crusher / jaw
crusher, vibrating screen etc. shall be provided to limit emissions as below.

2. Construction of wind breaking walls especially at charging hopper & crushing place
shall be provided to limit emissions as below.

3. Construction of metalled roads within the premises shall be provided. Regular wetting
of the ground within the premises shall be carried out.

4. Tree plantation along the periphery inside boundary of the stone crusher premises
I having minimum width 5 meters, on all sides shall be developed.

|- 5. The foliage of the trees shall adequately cover area up to about 20 mtrs. height.
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C] Miscellaneous:
1. Stone crusher unit shall strictly comply National Ambient Air Quality Standards, 2009.

2. The Project Proponent shall provide adequate water treatment and disposal facility
from generated effluent from their activity. They shall comply with the provisions of
Water (Prevention and Control of Pollution) Act, 1974.

3. The project proponent shall provide adequate Air Pollution Control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981,

4  The remediation and restoration measure shall be taken by the project proponent in

case of any environmental pollution in the surrounding area due to emission / effluent
| in excess of the standards being emitted / discharged into the environment and
violation of Consent conditions and thereby causing environmental pollution.
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SCHEDULE-I
Details of Bank Guarantees:

Consent
(C2E/ AmtofBG Submission Purpose of Compliance o

€20 Imposed Period BG Period Validity Date
/C2R)

Sr.
No

O &M of Six months

Pollution . more than the
control Continuous consented
System period

The above Brank Guarantee(s) shall he submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History

Amount of Submission  Puroose Amount of Reason of
BG 2 BG BG

imposed Period of BG

Consent

Srno.
(C2E/C20/C2R) Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set, ,

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

2 388
=

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and ahy change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.
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12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948

14, Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate -all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filing and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.,

18. An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

24, The industry shall create the Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to Environment
and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification,

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other Wastes (M &
TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.
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28.

29.

30.

31.

32.

33,
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The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
hehalf.

This certificate is digitally & electronically signed.
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HIAY A FOTRF WA ZUATETEA 3 e H70ae T

| omefe | wfresr | otefaem | ediom o) | gge aR
Ui e | @) | vfoeaE fet :

« 10000

|
|
: |

60.00000/- | 6,00,000/= C1.200000/- e 9000/- —I .

|
4 L T P R N s
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Foranl - kolhapue dmo@ gmal com

/174, TH 3T/04/2022 2. 16/12/2022
arael -
1) . I7Tg Fae vy TR wnfer., we 108, | e 9se ek fafee iy g, e R,
AT (WSTRAE) A 01/11/2022 TEr 33,
2) Herne 1 wie deaed (e g fatraee) [aw 2013 &.18/07/2013
3) ARTGAIT, 3T AFE JEar U3 3, MoTErT=1/516/260/2022.
fe. 14/11/2022.

ATIAT URETAT AT

w1 aredt, o, g e vres] e wife, w108, 1 @ aeten frerde fafeg iy oy, e
TR, Y (TSARA) AT 1/11/2022 TS0 AL SATGGTEL, A1 AR JeA T H. 80 & 3.20 .
7T, Teftet s, iR I S Ty e T ¥ T TEUIR A4S, a1, AR, . wieeg
Al T 39 WEA AT AUISEFIO FE5 VR 3G FURIEHIVT ORI e SRTde AR
SETST 10,000 3R 07 &5 (7EN, 2718) IR T dIRaF SHTviarEd dreqidl e et
WA FeAl ATE, GET M GEH 7 IFATAL AT HR VAT I TGE HRTANTY STHEE! ST
Fed, A FFEE AMT 10000 S M1 WA (EH, 3178) 3T Thodr Jgdl JUTd ATefell 3793
SRR FHT 10000 SFRT 70T @i (EH, 317) AISTH Wiaerd=rd {@hy § a7 Savae TaHal
AT FIHTT GFTATeT AT 375 TG AL FTeATe JHI0T

1{ AUTer wE TAA A, @ e
Bk ' | ®S000/~ | GRNMHO09980422202223P,
s S B Dt 01/11/2022
K CEEEcaEcoEcarul %.36000/- | GRN MI0012105772202223P,
. | - | DL13/12/2022 . .
: Deface no. 0006055378202223.
=1t e | %.60.00.000/- | Dt 15/12/2022
' (600/- T WfesT yHm) | |
B WA, R 10% | F. 6.00.000/- | @I [ wiae, Feerg S T
' | @rEr AAARTEN & 15/12/2022

ol s e
UTR No.
KKBKR22022121505895907.

B 1571272022

AR T T CE 169200/ | Inovice No. MK22-23/20715.

fz. 137122022
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TS, WEwTeg Mol Wi seaaA (fawm = fafaaes) frear 2013 f7. 18/07/2013 wefter
AR =T AT o, A fee e, wieergy wem wre srfusnran 1. ey faw amy g
w.fer, aar 108, | e woten ferds fafeen my wer, domelt o, saq (SR g
Y. ATYETEY, A ATERT Fefter 7w . 80 ery 3.20 ¥ WA WUEEI0r HwyeArn frnaet s
AT 10000 s wmEfaw (qew, wE) ar mumfasmet f516/12/2022 | fr
15/04/2023 a1 HEetqdd Se@ FES dEdd FOMTE! Wartt 29 3.

1 3 ! 29T] T[S/ A,
T 5. T

mmmmwrﬁm@ham(faa:mafaﬁmw f-wué()lj%

12.18/07/2013 wefter aRaE 1 TS T WA 37t d TTATET S0 A 3T,

1) B qXamr famew o 16/12/2022 & 7 15/04/2023 a1 semadt udd v ufger. =0
faeTomgR Tivrafst w31 St BE1 SEH U3 Feugt AT M@t Iy
FHaTd FL0TE 312,

2) SATIE UET fEetet 318 & @it aean 3T v @feste qany srfuepr-arrgs g

3) SATHIE! YA JUT AT 318, w1 aafafvere shioreret monafast ferar qer mfst wrresm
THIATAT T3 e, B &M 3G SN U] SSaSATEAT HToadia Gery ifaepr-

4) TIETTYRE TRETT & 3999 FeAct TURE, HE Aetedr sty ot
WHIOT, SHTHIEIG] AGeted] ATl o wE Eeed) quRTEr Jidewl. ar YaEarEe]
3THROT 411G IFHAA Head o Ze? IHTbN A Gyol Hefeh oA ailed,

5) WEFYREHH 3It@TFT d Gelgehlde! 241 rqamardr difedr gy stfueprar anfor s
g @ & 378, & Serar Seemeifusi o Ses) WistE 3rdiee 37 arepes Ea

6) WA TEd HUGAHGR WaH &3 UgH fected @oiider |ias w9 267

7 %Wwa&mm%mwmmmm arem fueRr- AT fafvea Sevet
THQTIRATE TR WIEAIIEr e wiear QEaraaiveng WaHdRes SIvde! 578
TSUIR ATET feher wTeT 2311 e =Te,

T TRERA SRS "SR 3 ed Sy 2 d s v Fderd gHd
TEEeT e 376 WIVTHTH TR ATl 30T ShIvrearel wrasif-res fFar wenft qemer
ETT TIEEvTR el

9) GaFREF &1 gfasm i afae dares i mived et sivenel s
anfor woite S Sre sifsn e gd @ wnfas weye fEen | wifuesrae
ARG GIOTEETe fehell cA1eTTd Welet HIUFTE 21707 & (0T=ITE] da3] @ioTshTiie! aurao
F0ATT 3T ST 91 (4) AN WAHATIREH Sdeied] @l JEIehidle cegrel quravil
FHIUITH 2107 JeT Urateror, fask! searEiea aufvrete Ygara vl svar YTe i 5,

10) a1 feetean mareten 21fues YHIOTE S IUETET Hiet sh1ga Sediel 371eas 2Tedrd, a1 e
FTHRTH FI0GTA JZA S0 HEWTeE THI Feget diwe. 1966 3nfor @ a gfst (fafmm
g farspman) aafufaam, 1957 arare araEiam aramEaTe fomt U 2E,
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| 1) A1 SIETE ST ST [ STTeATE UTET T8 AR ASe STI0T & [T UgH AfEeren
’QHJﬂHM HIh N STHT eh IUd]d W
12) WETETE HEl elel] dHE Wiet g HUedrar WaHTaRe qTar ety gt are uvd
FHIA AT H1GA UG A @IS HIAT STV, SR g =i 81 91 awrard
SATAT =1 TeFeh 1T A7d 30T SISl asTee fma wid auviiel 39iaom Hqot faerors
WA IR ATAT WET A S Wer STIHRT-A BT SIS GOl HedrTar
IR AU, Treieh Tl SATeATR S T HIE.
| 3) GTETITE B Ul of{l fqeAeT eT=Iee? aTeeeho41 shioTeTal W1 YISavard Jun-a1
WRTeh WIAATAEE aedes Ure 1.0 W $3F o a1 9rd 1 [ fafea svae serean
AR IATY 3THA,
|4) Weeh URETATYRER el We=reql 10 age 37 @vie [SHomga #evard sTee
AT SFHIVT AR A1, @it fammete fas fena o miges faawom
AT - WA Helfud Hege Wi fShar Wi SRl AreaTshs HIeR He.
|S) FHTYIOT VI -
) WIVTEHTH JE FHIUATA] ATT9a ot 9ol Fifarfess war guand a3,
2) TR GARATIR AR 7409 SHvard g1d,
3) SRIOTCATE GeATeAT 210T/SRaT ShT- AT TRET 83T ShIVTAeT WIVTEhTT ShivaTd JUTR ATe.
4) QAT Tre 1 WeraTeAT THiieE fohar nHafaiie feammmear Qii-qeard Qe
FHIUITA AU AT
S) WS EITHTET GTATE STEAT STAEATE WIVETHNE: STTdvdes w3 WHTOTH UTvil Slguardia!
(ST U feha S{aTeT) WeH WUahTvTiel 3Tavash o qauTarr gget,
6) T HTEN WIZUTOT 37det 67, TR F 97 WAleTd fehdn HalT wguuT fa=vr g g
farfed setear T TER A3 U1 WEfquatd F4e o et I df TiHa Hoand I3,
7) SHIUTRITR] I AT e 0T FUIT ATl
8) wmmmmwfmm%@gwmw?wmm“ 7 fepant
T 379N ST WA S @I WIEATH Sreefsh Hedl 5.
9) TFERT YRV FEI HE@H fafed shelen wared st wgno [H4fm tevaret
JUTHITSAT AT el
| 6) UTETHT GTTeh T Wieitel T Wt Savie 2178,

: s argE e ol [ A THE U]

| - : .| A e M mmmmm

HF | A FOT-1 AT e THAAA @ - »
| AR Rk giiiHe 2ied

17) srefores s mmmaﬁwmm@umwm e et e 33
Y TR0 AN/l T/ aard Al e 9ol gy 3R, F TRy ae a/E
W= S YUiTUT At Tl 2R,

|8) USRI AT (57 HIET) WHT AT st FATS/AE I Tﬂ?ﬂ?{m [EERED
yTafauTar 24T,

19) GfF1 aRdeT " HEe ifeH] T SIde qUTAUiTAIET 7577 HT0Te AR BeE
SRIVTATE] 319 ATESH G ATehl T8 HeAl 756,

20) e gerTa TaeRiaen il E1AierdT Gl foTaeh EA aUTe TIEA. Uil SRR ------- [ SO
- g foTeEd TTEE AT HTATETE Hed THT FTA,

21)WeET graraTH Hed feaid - 16/12/2022 @ f7. 15/04/2023 38R @i,

0] AT 7Y IO R B ATETH STiEd @ed diede F70] SYTETE AR,
AT VIaS- AT MUl @A 3RIFAEEd SIER] TR TS 9 o dsRd ael
ATEHAH AETa] Y] 7€ THA0] T4,

22) WTaT] AT HeY TIHEA I, 359 AT 9 el “AAFATATA STeNaTEd HIoe!

STT29T YT AT TRTS 303 & &IUTA T W] 78 FHATA F7l.




23) S SHROTRATE! @7 UaT] W57 Sheded] 201, e79 SFYUTAIE! =i arq? v 2ng,

24) I THE TSI HEE S I0TeITE] TRt g anefae S e,

25) WA AT ST 37T AR A AT A ATl TETAI BleT ST T AT

T T S AT, A Ay e e Fen A,

26) TS FHITTTET 2721 11 el | W aagdie 18 &5 GEH YU al ERad T
I TR TATH FHTARYI FHETE HeAl ARH

27) BT e Tl G TieAh Greilel dRArT FI0E IR, A0 ZhEe i RarierErs
T FTOTE AL

2R) TiOTE St TR HTUAT et A T TSI e qeeumm aedes m e
HETEe AN SMS et Je?H ATEdsn I,

iz Ufqar a1, amuv feemtaest /" <
w%’

J1) . TT {8 1] SR LA, TR 108, 1 7 woren fevehe fafee iy e, St A, S
(TSI T FAEAE
2zt sy, VIS A Hifert & S e
3) AETHEETY, ST A1 GeTel 414 eI 1A Idat
O @A ATeqEar WA fael et destdedt quravil sid S SSiER g e
4) Tigss ATYFRI IR, AL, AT
5) TILE1. TS ATEETEY, T, 3SR

2/- Wmmaﬁmmmmﬁmmmm;mﬁwméﬁm
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. /63T 7. 12/12/2022

)

i,
v fae ey gepr . fer
U, 108 1 &1 Hetell fetehs fafeen mig ua,

VAT T, UYL (TEIT)
faera - waifaeErys & g W1 RO HI0TEE.

"IN - IEFEA 2. 1/11/2022 TS 371,

FUTteR fauaery 219UT AT T WY, SEErE an A9, 9. Seerqy a9
12 . 80 d WO &AM FHEUIRT 37215 10000 S8 70T @i amede $HioR 378eH

TR AT U o famdt shetetl 21,

T FTATA GG AHE e[0T T YTH ST 64 Iered Sl a1 drierard
T ST FOTFRFT QaT] vgrarad 3Mad il Hiugrd Jeo,

 TwEfm | e | stsfaen | ediug e qU 1S

|_ afzHT (?ﬂm)_‘l (B) l yfqeE At
-{ 10000 L 60.00.000/- | 6.00.800/- 1.20,000/= 36,000/~ e
L - SRS X BN e — 2 sl
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Maharashtra Polﬂnqgn Control Board
Sub-Regional Office, Kolhapur

Visit Report
Date: = og| oy 1013
1 Name and Address of Stone Crusher (Mot ae. 8O W\ . .SacMoc _
M1S. Reyendrat Siﬂd\n woad) , Bla~va Dig+
%mbm,tﬂ?*u PN & wo\he Pu
2 | Industry representative m~. Py Choudhan.
3 Consent status A\ A 20 24
4 | Production details Stone Nyqgreqate - F SO Tonl|p
Sand - Teon lp
5 | Operational status Ao &0 o Reabhon due +o
6 | Air Pollution Control Systems provided | Yes |No | Présent status
A Dust containment cum suppression system
i) The crusher (primary (jaw crusher) &
Secondary and Screen (vibratory/rotary) | v~ N
ii) | Belt conveyors il Bext Cuiiy toveved 4
B Water sprays/sprinklers at following strategic locations °§3>g¢c\§d u~e PoMy
i) | Raw Material unloading Hopper ~— e b€ Pree v
ii) | Chute to Primary / Secondary Crusher v~
iii) | Belt Conveyor \_—
iv) | Finished product (stock pills)/ Discharge <
Points
v) | Regular cleaning and wetting of the eyohded 02 NS,
ground within premises / water sprinkling | \ - rankeyr ha “cj
arrangement within premises to arrest CapPack ty o 20K
the fugitive dust emissions
C | Wind breaking wall. ¢
D | Metallic roads within premises. Rt A s de X | ed
F | Tree plantation along periphery of the PruPosScd ks
plot
Other

P> DW“& inape o Wu,b\m“«%j aaf\\n\h-, Found Mot v

OCe¥ ah o0,

TN YepveAen recl e Mfrrmed e

due +p wo\i Ho\\&&«j C»n,ub\m\\ej ach\u\h7 M Nor <y
OPers cneD  Fug O?&Oe|u3\’w%.

(Dot

C\Shﬂv‘.s.}\fl%ad) ( shr. 5.83. :Om)

o mecgzkb\hq,FM Fo MmPcy, IKoVna Pury
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, -~ Udyog Bhavan,
2660448 oyl Near Collector Office,
Fax No. (0231) 2652952 Za2ZS  Kolhapur - 416 003,
E-mail: LT 4 Website:http://mpcb.mah.nic.in
rokolhapur@mpcb.gov.in
No. MPCB/RO/KOP/ 2. 2.0 2{4 6006 2. Date: 14]03)2023
To,

M/s. Rajendra Singh Bhamboo Infra Private. L‘mﬁ-g J
G.No. 80, 95, Vill- Jadhewadi,
Tal. Ajara, Dist. Kolhapur.

Sub: Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M, H & T) Rules, 2008 as
amended.

Ref: 1. Consent granted by the Board.
2. NGT O.A. No. 07/2023 Mrs. Dattatraya Falke & Others vs Umon of
India & Others.
3. Visit of Board Officials dated 08.03.2023
4. Online proposal submitted by SRO Kolhapur.
WHEREAS, you are operating your unit in ‘Pollution Prevention Area’ declared under

Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND WHEREAS, it is obligatory on your part to provide adequate water and air
pollution control devices and adequate health and safety & accidental precautionary measures
and to operate it round o’clock so as to prevent any sort of pollution in the surrounding area
and to achieve the standards laid down under the provisions of Environment (Protection) Act,

1986.

AND WHEREAS, Board Officials visited your unit on 08.03.2023 for investigation of
the complaint as per ref. no. (2) and observed following non compliances.

1. You have not provided water sprinkling arrangement at discharge point.

2. You have not developed green belt around the stone crusher unit as well as not
provided wind breaking wall to it.

3. Your stone crusher has obtained 07 Marks out of 10 Marks overall as per marking
system for stone crusher. j

4. There is a application in NGT O.A. No. 07/2023. You have started the stone mining
activity. ( Refer Hon’ble NGT O.A. No. 07/2023)

AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you are causing Environmental
Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environment thereby violating various Environment enactments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Board under section 33A of the by the Water (Prevention & Control of Pollution) Act, 1974 and
section 31A of Air (Prevention & Control of Pollution) Act, 1981 it is proposed to issue the
following directions (for avoidance of doubt, the directions include closure, prohibition or
regulation of your activities).
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1) Why appropriate further legal actions shall not be initiated against your industry till you
comply with the provisions of the said Acts?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice, failing which Board shall consider issuance of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF O[ THE BOARD

“f — 4[]8

(J. S. Salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information.
1) Member Secretory, M.P.C. B, Mumbai.
2) Joint Director (Water Pollution Control) Mumbai.

Copy to:
Sub-Regional Officer, M.P.C.Board, Kolhapur

- He is directed to serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly within stipulated period.

o

- %




